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Bill No. 280

THE KERALA FINANCE BN L. 2021

BILL

a give etf&t b ccrtain financial proposals of the Govemnent of
Kerala for the Financial Year 2021-2022-

preamble.-WtxBsAs, it is exp€dient to give effect !o ccrtain

financial proposals of the Government of Kerala for the Financial Ycar

2021-2022.

BE it enacted in the S€venty-first Year of Republic of Irdia as follows:-

L Shon title and commencemenr.{1) Ttris Act may be called the

Kerala Finance Act" 2021.

(2) It shall come into force on the ts day of April, 2021.

2. Amendnent of Act 11 of 1957.- kt the Kerala Surcharge on Taxes

Act, 1957 (U of 1957), in section 3A,-

(l) in sub-section (l), -
(a) in clause (i), for the words "fifty per cenC', the words

"seventy pcr cent" shall be substituted;

(b) in clause (ii), for thc words "fony per cent", the words

"sixty per ccnt" shall be substitut€di

A
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(2) in sub.section (4) for the words ..an assessee" the words

't year" shall be substiturcd;

(3) in subsection (9,-
(a) for the words imd figures "30th Novcmber, 2020" , occurring at

both the places, the words and figures "31st August, 202f' shall be substitutcd.

@) for $e words and figures "31st March; 2021,', the words and

figures "31st March, 2022" shall be substitutedi

- (4) in sub-section (7), foi the words and figures .,31st March, 2021.,
the words urd frgures '31st March, 202?' shall be substituted.

3, Amendment of Act l0 of 196A-h the Kerala Court Fees and Suits

Vsluation Act, 1959 (10 of 1960), in seclion 76, to sub-section (l) the following
proviso shall bc inserted, namely:-

" Provided that in the case of appeals under the Kemla Starc Goods and

Services Tax Act,2Ol7 (20 of 2Ol7) tbe maximum limit of additional court fe€

leviable shall not exce€d rupecs twenty thousand'.

4. AtrEndment of Act 15 of 1963.- lrt Ge Kerala General Sales Tax Act.
1963 (rs df 1963),-

(1) in section 7, in the proviso, after the figure and symbol "20111-15", the

word, figure and symbol' and 201i16" shall be inserted.

(2) in suFsection (l) of section 7A,-

(i) in clause (i), after the figure and symbol !.201,!15' , the word,

fuurc and symbol " and 201t16" shall b€.inserted;

(ii) in clause (iii),- -:!

(a) for the words and figures '31st March, 2020" occdrring at

both the places, the words and figurcs n313t f,)ec€mber, 2020" shall be

substituted:



3

@) in sub.clause (a), for thc words and figuies ..,30th Novcmber, 2020,,,
ihc words and figures ..30rh June, 2021', , shall be substitut€di

(c) in sub.clause (d), for the words and figures " 3lst March, 2@li
the words and figures ,.31st July, ZO2l", shall be substitut€d.

(3) in section 238,_

(l) in sub-.s€ction (l),_

(a) in clause (i),_

(i) in sub-clause (a), for the words . fifty per cent, , the words
"s€venty per cent" , shall.be substibt€d;

(ii) in sub.ctause (b), for the words ,, forty pcr c€nf, , the words. "sixty per cent" shall !c substituted;

(b) in clause (ii), for the words and figures . 3lsr March, 2O20, . he
words and figures " 3lst March, 2021" , shall be substituled;

(2) in sub..section (4) for the words .. an assessee,, the words
% year" sball be sqbsduted;

(3) in sub-section (5),*

(a) for the words and figurcs.. 30th November, 1020, , occurring at
both the places, the words and figures "3lst August, 2021,, , shall be
substituted;

@) for the words and figures -31st March, 2021,, , tbe words and
figures "31st March, 2022" shall be substitut€d;

(4) in sub-,sertion (7), for the words and frgures ,. 31st Mrch, 2021,, .
the yords and figuls :31st March, 2022', shall be substituted.
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5. Amendment of Act 7 of 1975.-ln the Kerala Building Tax. Act, 1975

(7 of 197r, in section 5, after sub-section (l) the following sub-section shall be

inserted, nanely:-

"(1A) in the case of gr€en building as defined in clause (xviiia) of section

2 of the Kerala Panchayat Raj Act, 1994 (13 of 1994) and clause (l&) of section

2 of the Kerala Municipality Act, 1994 (2O ot 1994) the building tax shall b€

levied at the rate o{ fifty per cent of lhe rate of buildirg tax as specified in

Schedule 1".;

6. Amendment of Ad 15 of 1991.-In the Kerala Agricultural Income Tax

Act, 1991 (15 of 1991), in section 37C,-

(l) in sub-section (1), -
(a) in clause (i), for fte words " fifty per cent" , the

words " seventy per cent" , shall be substituted;

O) in clause (ii), for the words " forty per cent' , the

words " sixty per cent ' , shall be substitured;

(2) in sub-section (4) for the words " an assessee" the words " a year"

shall be substi tuted;

(3) in sub-section (9, -
(a) for the words and figures " 30th November, 2020" , occumng ai

bolh thC places, the words and figures "31st August, 2021" , shall be substituted;

(b) for the words and figures " 31st March, 2021" , the words and

figures ' 3lst March, 202?' shall be substitut€d;

(4) in sub-section (7), for the words and figures " 3lst March,z(,}f' ,

the words and figurcs " 31st March, 2022i' shall be substinrted-



7. Amendment of Act 30 of 2004_ln the Kerala Value Added Tax Act,
2003 (30 of 2OO4), in rhe SCHEDULES, in rhird Schedule, after seria! number
98A and the entries again$t it in columns (2) and (3), . the following serial
numberS and entries shall, respectively, be inserted, namely:_

' 988 Liquified Natural gas 271t.tr.00

98C Natural gas in gas€ous state 2711.21. OO-

8. Amendment of Act i of 2019._ In the Kcrala Finance Act, Z0lg (S of
2019), in section 12,-

(1) in sub-secrion (t),_

(a) in clause (i), for the words .. fifty per cent- , the words . seventv
per cent" shall be substituted:

(b) in clause (ii), for the words .. forty per cent, , the words . sixtv
per cent" shall be substituted;

(2) in sub-.Section (4) for the words " an assessee- the words - a year,,

shall be substitutedi

(3) in sub.section (5),_

(a) for the words and figures ., 30th November, 2020, , occumng at
both the places, the words and figures " 3l8t August, 2021,, , shall be substituted;

(b) for the words and figures . 3lst March, 2021,, , the words and
figures " 3lst March, 2022" shall be substituted;

(4) itr sub.s€€tion (7), for the words and figures " 3lst March, 2021. .
the words and figures " 3lst March, 2022, shall be substituted.



6

9. Amendnent of Act 7 of 2020.-ln the Kerala Finance Acl' 2020 (7 of

2020), in section 10,-

(l) in sub-section (l), -
(a) in ctause (i), for the words " fifty prr cent' , the words' seventy

pcr cent' shall be substitutcd;

O) in clause (ii), for the words "Iorty per cenf , the words "sixty p€r cent''

shall be substitut€d:

(2) in sutssection (4) for the words "an assess€e" the words' a yeaf

shall bc substituted;

(3) in sub-scction (5),-

(a) for ttre words and figures "30th November, 2020" , occuring at

both the places, the words and figures '31st August' 2021" , shall be substituted;

(b) for the words and figurcs "31st March, 202f' , the wbrds and

figlres '31stMarch,202?' shall be substitutcd;

(4) in subsection (7), for the rvords and figues " 3lst March, 202f' '
the words and figures ". 3lst March, 2022" . shall be substituted.

DECLARATION TINDER THE KERALA PROVISIONAL
. COIIECTIONOFREVENUESACT, 1985

(10 oF 1985)

' It is h€reby declared that it is eipcdient in the pubtc inter€st tlnt all the

provisions of this Bill shall havc cffect on and ftom the l day of April' 2021'

undcr the Kerala Provisional Collection of Revenues Act, 1985 (10 of 1989'



STATEMENT OF OBJECTS AND REASONS

The Bill seeks to amend the following enactments to give effect to the

financial proposals of the Govemment of Kerala for the financial year ZO2l_22 as

announced in paras 284, 343' 344, 345, 347, 348, 349 and 350 ofthe Budeet

Spech 2021- 22, namely :-
l. The Kerala Surcharge on Taxes Act, 1957 (l1of 1957);

2. The Kcrala Coun Fees and. Suits Valuation Ac! 1959 (10 of 1960):

3. The Kerala General Sales Tax Act, 1953 (15 of 1963);

4. The Kerala Building Tax Acl1975 (7 of l97g:

5. The Kerala Agricultural Income Tax Acr, l99l (15 of l99i);

6. Th€ Kerala Value Added Tax Act, 2003 (30 of 2004).

7. The Kerala Finance Act, :1019 (5 of 2019);

8. The Kerala Finance Act, 2OZO (7 of 2020).

FINANCI.A,L MEMORANDUM

The Bill, if enacted and bought into operation, woutd not involve any
additional expenditure from the Consolidat€d Fund of the Shtc.

1632021.

DR. T. M. THoMAs IssAc.
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H(TRACT FROM THB RELEVANT PORTIONS OF TIIE
KERAI-A SIJRCIIARGE ON TAXES ACT. 195?

(u oF 1957)

"3A.. Rduction of arturs in cetain cascs.- (l) Notwithstanding
anything conurined in this Act or rules made thereunder or in any
judgment, decree or order of any cou4 tribunal or appellate authority, any
asscssee who is in arrcars of surcharge or any other smount due under this
Act relating to the period up to and including 3@ June, 2017, may opt for
settling the arrears by.availing a complete reduction of the penalty amoun!
interest on the surchargc amount and on the penalty amount, on Imyment
of.-

(i) fifty per cent of the principal amount of the surcharge in
anrea$; or

(ii) forty per cent of the principal amount of tbe surcharge in
arrears, if the arnount is paid in lump sum within thirty days of receipt of
intimation of the assessing authority ref€rred to in sub-section (7).

(4) AU arrea$ including surcharge, intercst and penalties pertaining
to an assessee shall be setded together under this section.

(t An assessce who intcnds to opt for payment of arrears under
sub section (1) shall submit an option to the assessing authority on or
before 3@ Novimber, 2020:

hovided that with respect !o demands generated after 30 November,
2Q2O, the option may be filed within 6irty days on receipt of the
assessment order and in such cases the final payment of surcharge and
other amounts due as per this section shall be completed on or before 31"
March. 2021.



I
(7) On reccipt of thc option rmder sub.section (t, the assessing

authority shall determine the amount of surcharge and other anounts due
from the assessec undcr sub.secrion (l) and shau intimarc fhe san.e to thc
assessee, and thereupon thc assessee shall remit.the amount in installmenB
or lump sum, as 0re case may be, on or beforc 3ts March, 2021:

rl+ ** *l
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EXTRAC'T FROM THE RELEVAI\IT PORTIONS OF TI{E
KERALA COURT FEES AND SUITS VALUATION ACT, 1959

00 0F 1960)

CHAPTER VIII

LEGAL BENEFIT FI.JND

76. Legal Benefit Fund{.l) Notwith$tanding anything contained in

this Act or any other law for the time being in force and subject to section

4A of the Act and sub-rule (l) of rule 39'l of ftc Kerala Motor Vehicle

Rules, 1989 it shall be competent for the.Govemment to levy an additional

court fee by notification in the Gaztte, in rcspect of original petitions,

original applications, appeals or rcvisions to tribunals, appellate authorities

and original suits in Civil Courts other than in Family Court at a rate not

exce€ding one percent of the amount invoLved in $e dispute and in other

cases at a rate not excecding one hundred rupees for each. original suit,

original petition, original application, appcal or rcvision.

Explazation:- The term " amoult involved in the dispute" as

specified in sub-section (l), where it is c,apable of valuation, does not

include the amount of valuation for the purpose of coun fee, in suits for
recovery of possession, partition and suits oi: similaf nature and where fixed

court fee is specified under this Act." ;
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EXTRACT FROM TTIE RELEVANT PORTIONS OF THE
KERALA GENERAL SALES TAX ACT, 1963

*,| (15 0F 1963) 
**

7, Pawent of tax at ampounded ntes.- Notwithstanding anything
contained in sub-section (2) of section 5, any bar attached hotel, not being
a star hotel of and above four star hotel, heritage hotel or club, rnay, at its
option, instead of paying turnover tax on foreign liquor in accordance with
the said sub-section, pay tumover tax on the turnover of foreign liquor
calculated at the rates in item (i) or (ii), as the case may be,

(a) at one hundred and eighty pcr cent of tlre purchase value of
such liquor, in the case of those situated within the area of a municipal
corporation or a municipal council or a cantonment, and at one hundrcd
and seventy per cent of the purchase value of such liquor, in thc case of
thosc situat€d in any other place; or

(b) at one hundred and twcnty five per cent of the highest tumover
tax payable by it as conceded in tho return or accounts or the turnover lax
paid for any ofthe previous consecutive three years:

' Provided that the calculation under sub.clause (b) of clause (ii)
shall not bc applicable in case of bar attachcd hotcls whose FL-3 licences
issued under the Abkari Act, l0?7 (l of 1077) was cancelled and was
converted to FL-ll licences in pursuance of the Abkari policy of thc
Govcmment for the year 20lr!15 antt such FL-ll licencees had conducted
business under such licence for a full financial year." i

" 7 A. Speial povision for payment of tumover tax and waiver of
penalty and interest -{l) Notwithstanding anything contained in this Act
or rules made thereunder or in any assessment, judgment, decree or order
of any coun, tribunal or appellat€ authority, bar hotels,-

(i) which were closed pursuant to the Abkari policy of the
Government for thc year 201+2015, and were r€gisrercd and had paid
tumover tax prior to such closure; and
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(iii) who havc not paid turnover tax on th€ turnover of sal€

coducted under such nedrenewcd licences for the pcriod up to 3F March,
2020 nd assessmcnts wcre either completed or not, against them for tbe

turnover tax due for such period,

Shall be allowed to settle the arrears of tumover tax up to 31" March,
2020 at the rates mentioned in section 7, subject to eligibility conditions

mcntioned therein, with complcte waiver of penalty and fifty per cent
waiver on interest, subject to the following conditions, namely: -

(a) the option to setue under this scheme shall be filed on or before

3S November. 2020.

(d) twenty per cent of the amount determincd in subclause (c)

shall be paid within a month of receipt of the intimation rcfened therein

and the balance amount shall be paid four installments b€for€ 3ts March,

202t.

"238. Rduction of arears in cenain cases- (l) Notwithstanding

anything contained in this Act or rules made thereundcr or in any
judgment, decre€ or order of any court, tribu;al or appellatg authority, any

assesse€, who is in arrears of tax or any other amount due under tliis Act or
under the Ccntral Sales Tax Act, 1956 (Central Act 74 of 1956),-

(i) in case of demands relating to the period up to and including
3lr MarEh, 2005, may opt for sctding the arrears by availing a complete

rcduction of the penalty amounq inbrest on the tax amount and on the
penalty amount, on payment of,-

(a) fifty pcr cent of the principal amount of the tax in arreaJs; or

O) forty per cent of thc principal amount of the tax in arrears, is
thc amount is paid in lump sum within thirty days of receipt of intimation
of the assessing authority

(4) All anears including tax, intcrest and penalties pertsining to an

asscssee shall bc scttlcd togethcr under this section
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(5) An assessee who intends to opt for payment of arears under
sub-section (l) shall submit an option to the assessing authorij on orbcfore 30t November, 2020:

^^- ^{ovided 
that with respect to demands generated after 3@ Novcmber,

2020 the option may be filed within rhirty days from the O"t" of,.c"ipt of
the order and in such cases the final paymcniof ax anO other;iunt duc
as per this section shalt be completed before 3p March. 2021.

.. 9 9- y"ip, of rhe option undel sub.section (D, the assessing .

authority shall determine the amount ?f tax'and other amount, Ju" ft,oln tt 
"assessee under sub-scction (1) ard shan intimate the same to the ass€ssee,

and thercupon the assessee shall remit thc amount in installmcnts on or
before 3lr March, 2021:
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EXTRACT FROM T}IE RELEVANT PORTIONS OF TT{E
KERALA BIJILDING TAX ACT, 1975

(7 OF l97t
*, t,t 't* +:l

5. Charge of building rrx.- (l)Subject !o th€ other provisions

contained in this Act, there shall be charged a tax (hereinafter referred to as

building tax) based on 
the 

plinth area at the ratc specified in the Scliedule-I

on €very building the consElction of which completed on or afler the

appointed day.

:ta *:t 'ta t:t
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EXTRACT FROM THE F'ELEVANT PORTIONS
oF TTrE KERALAAGRICULTURAL rNcoIvrs tAxAir, ,rn

(1s oF 1991)

, . ',37C. Reduction of orrcars 
.in certam coses._{l) Notwithstanding

anything conlained in rhis Act or rutes. nade thereunder or ; ;;ildr""t,
dlcree or order of any court, tribunal or appeUate autority, any &sseewho is in anears of tax or anv other amounrdue under thisict il,h;;
!1 rcrioa up to and includini 31n Marrl, ,oir, ."y 

"pir*1".il, *arrean on palment of,_
(t) fffty per ce of the prinhpal amount of the tax in amars: or
(ii) forty per ceDt of the principal amount of the tai in an€aF, tfthe anount is paid in lump sum wirhin thirty aays ot receipr of intiiaJon ofthe assessing authority refened to in sub*ection 14.

(l) All- arrears including tax, interest and penalties perraining m an
assessee shall be seded together unoer thrs section.

(5) An assessee who indends to opt for payment,of arrears undersub*ection (t) shalt submit an option to ,1,; "*"J;;il";;;i. u"rr*
30e November, 2020:

- Provided that with rcspect 1o demands generated after 3f
*"^:T}.:lo:o l" oo1i9n ,.y u" flua *id,in trrid-days, ln 

-J.,0, 
orure assessment order aDd in such cases the linal paynentof ax and other

amounts due as pr this section shall be completed on or Lefon lr r"rrJ,lizr.

^, . q O.n. receipt of the option under sub-section (S), rhe assessing
authority shall detemine the amount of tax and ot 

". "nlo*a au" foi rnu
assessee under sub-section (1) and shal intimate the r"r" to tt u *-"*r*,and thereupon the assessee shal remit the amount ln lnsattraent orlump sum, as the case may be, on or before 31.' March, 20i1: 

--_*' .

t63t202t.
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EXTRACT FROM fiIE RELEVANT PORIIONS OF TIIE
KERALA VALIJE ADDED TAX ACl MO3

(30 oF 2004)
** 'i* ** **

THIRD SCHEDULE TAXABLE @ 5%

lsee section 6 (1) (a)l

Sl. No. Description of coods HSN Code

(1)

"g8A-Domestic LPc 22U.19.00";

{.:1. ** **

(3)



. - '12. Reduction of oncars in certain coses._{l) Notwitbstanding
anything conained in sub-,section (1) of section fz+ oi Oe Xenta sate
loods and Seryices Tar Act, ZOIT (2O of.2Ot7) and in the I(enU ffx on

^t$1j1 1976 (32 of 1976) (hereinafter referrcd to a" tfruiormei ectl
g,I.|]]: r"d" 

1:r"under or in any judgment, decee or order of any court,

:::11 Try["" a,urhgity: any assessee who is in anrax of tax- or anJouer amount due uder tlis Act r€lating !o the pedod up O and inclutlini
304 June 2012 may opt for settling rhe inears 

"i 
p"yr;;f,_ -*'

(t) fifty per cent of the principal amount of the tax in anears ; or

- (ii) forty per cent of tbe pdncipal amount of tle tax in anean, if
the amcunr is paid.in tump sum wirhin thirty days of rcceitt oil"t 

"U* 
of

ue assessng auhority refered to in sub-setion (7):

LI

EXTRACT FROM THR RELEVANT PORTIONS OF
THE KERALA FnuNcs ecl, zorg

(s oF 2019)

(4)AI arr€ars including tax, interest and penalties perrahinq to an
assesse shall be settled mgeder under this section.

(5) An assessee who intends to opt for payment of arrean under
sub-section (1) shall submit an option to the assessini authority on or before
304 November, 2020 :

. Pmvided &at with . Espect to demands generated after

1II"::.h. 2020, rh€ option m.y U. nta *itli" tt t tyffi, on ,"".ipt
ol ttre assessmetrt order and in such cases the fiaal payrre* of tar and

:9"I_..gTg due as per rhis section shall be completed on o. b"fo."
31i March, 2021.

_. ^.-!? 9n,.T.ipt .of the option under sub-secrion (S), rhe assessing
auuonty shaU determine the amouDt of,tax and other anounts due ftom the
assessee under sub-section (1) and shall intimaE the same to the assessee,
and thereupon the assessee shaii renit the amount in lnstah-eats or
lump sum, as the case may be, on or beforc 31n March, 20i11 :
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EXTRACT FROM TIIE RELEVANT PORTIONS OF
THE KERALA FINANCE ACT, 2O2O

(7 OF 2020)

10. special provision for Reduction of arrears in certain cases.-
(1) Notwithstanding anyting contained in sub-section (1) of section 174 of
the Kerala State Goods and Sewices Tax Act, 2017 (20 ol2Ol7) and in the
Kdrala value Added Tax AcL 2003 (hereinafter refened to as the former
Act) or rules made thereunder or in any judgment, decree or order of any
couft, tribunal or appellate authority, any assessee who is in arrears of tax or
any other amount due under the former Act or under tlre CenEd Sales Thx
Act, 1956 (Central Act 74 ol 1956) rclating to the period up to and
including 3d June, 2017, may opt for senling the arrears on payment of,-

(i) fifty' per cmt of the principal amount of the ax in anears ; or

(ii) forty per cent of the principal amount of the tax in arr€a$, if
the amount is paid in lump sun within 30 days of rcceipt of intination of
the assessing authority referred to in sub-section (7) :

(4) A anea$ including tax, intent and penalties pertaining to an
assessee shall be setded together under this section.

(5) An as$essee who intends to opt for payment of arrears under
sub-secrion (1) shall submit an option to the assessing authority on or before
30P November, 2020 :

Provided that wlth respect to demands generated after
30F November, 202Q the option may be frled wiftin thirry days, on receipt of
the assessment order and in such cases the finel payrnent of ax and other
amounts due as per this section shall be completed on or before 3lr March, 2021,

(7) On rcceipt of the option under sub-seclion (5), the assessing
autlority shall determine the amount of tax and other amounts drre from the
assessee under sub-section and shall intimate the same to the assessee, and
thereupon the assessee shall remit the amount in installmmB or lump sum,
as the case may be, on or befor€ 3l' March, 2021 :


